
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA

New Delhi, this the 31st day of October, 2002

^^Hon'ble Shri M.P. Singh, Memberf.A)
noii ble Shri Shanke'r Raju, Member! J)

1. Sushil Kumar
2. Ram Pal

oOuu working as Valvemen under Sr.
Section Engg.{W), Northern Railway
rifcjw uelni

VShri G.D.Bhandari, Advocate) Apylicants

V e r s Li 3

Union of India, through
1. General Manager

Northern Railway
Bcii'uocL House, New Delhi
^j-viaionaj. xvailway Manager
isoi tjierii Railway, New Delhi

3. DSE-III, Northern Railway
DRM Office, New Delhi

4. rtssft. Divisional Engineer
i^orbheiu Railway, Delhi Division
i^kw Delhi

Sr. Sttctioii Engineer (Works)
Northern
New Delhi
Northern Railway, Delhi Division

•  « Rtf spOiideiits

Shri R.P.Aggarwal, Advocate)

.  ORDER!oral)
oijii M.P. Singh, Meraber(A)

Applicants, two in number, seek direction to

j.tsopuiiut;nt5 to grant them pay scale of Rs. 950-1500/

RSiOuuu 4uc7u in temis of judgement/order dated 2.7,2001

a-n wrt No. 1158/2000 and make payment of arrearss thereof

with 18% interest per annum from 5.12.97. They also seek

direction to respondents to take a decision in the matter
of creation of adequate number of posts of Valveman by
including those on which applicants have been working.

■n ~ T jr-\ I • T . ? Tr r-r 4caiexxy ^i.a..eu it is the case of the applicants that

iai civij. Engineeringbiae^ Weie appointed as Khallasis i"

Department, Delhi Division in 1977-78 and they have been
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j. eSyOiialbll 1 uletb . AucOidiijg tu the

applicants, 8 similarly jjlaced yei-suns filed OA

No. 1158/2000 which, was disposed of by a coordinate Bench
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"Having rega,rd to the above discussion and reasons,
1  ; 1- : a_i r\ \ j i- 0-1 3 j

we j. xiiu iiiei xLi xii biie u.n a.iiu u±± eui. bCie reapuiiueiiL,a

to pay the applicants in the pay scale of
n_ ncrv 1 ~ r\ r\ i o — i i __oo.u , _o c -to nrr
iva . Duu—i jUu V yre — re V _Laeu ; wiLii tti'i earS a-Ljiue ij . i i. . o i

and also take a decision in the matter of creation

of an adequate number of posts of valveirian. The
respondents are further directed to comply with the
auove directions within a period of three months
from the date of receipt of a copy of this order.
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3. Though the respondents have contested the OA stating

bhat there is an error apparent in the orders passed by

bjiis Tribunal in earlier OAs, there is nothing on record

bO show that any RA has been filed by them against the

jUbigtfjiitjiib/ uibitix' ui tiiiti Tx'iuuual ■ Respondents theinselves

have issued order dated 5.12.37 {A-5 to OA) for creation

of posts of Valveman in which names of applicants herein

figure at SI.No.10 and 5 respectively. That apart, they

have issued further instructions vide letter dated

26.7.2001 tu comply with the judgement dated 2.7.2001 in001

cirt ixuo/iOOO. Since the applicants in the present OA are

axmxxarly situated, respondents are directed to extend

the benefit of judgement dated 2.7.2001 in OA 1158/2000

terms of the aforesaidtu the ayylicants al~~-
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dii-uutiuns. Nuudleas to emphasis, they shall comply with

biiis exercise within a period of three months from the

uate of receipt of a co

ux.. i\u COotSi

yy ui biixa i OA is thut. diS yO aed
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Shanker Raju)
Member{J)

{ M . P . S lijgh j
Member(A)
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